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2 	Z3-6-95t Heard Shri G.K.Mjsra, 

learned counsel for the applicant. 

The facts anu circtnsLances of this 

case are iQentical in every respect 

to ,A.No.34 of 1994 and other batch 

of cases (Chandramani Jena, etc. V. 

Union of India & others,ete.) (decided 

on 16.5.19E) 

The orders dated 16.5.1995 

pertaining to the above cases shall, 

therefore, be applicable to this case 

as well. ition may, therefore, be taken 

as mentioned in the orders concerning t 

above cases. 

This O.A. is disposed of. 


